FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

SL.NO PARTICULARS DETAILS
1. | Name of corporate debtor Nishta Mall Management Company Private
Limited (In Liquidation)
2. | Date of incorporation of corporate 16th August, 2004
debtor
3. | Authority under which corporate ROC - Mumbai
debtor is incorporated/ Registered
4. | Corporate Identity No. / Limited U70100MH2004PTC148033
Liability Identification No. of corporate
debtor

5. | Address of the registered office and Shop No. 28, 01st Floor, Krisha Arcade,
principal office (if any) of corporate Yashwant Shrusti, Khaira, Boisar Tal. &

debtor Dist. Palghar, Boisar, Thane, Palghar,
Maharashtra, India, 401501
(As per MCA Records)
6. | Date of closure of Insolvency 21st August, 2026 (order received by the
Resolution Process Liquidator on 24/08/2026)
7. | Liquidation commencement date of 21st August, 2026 (order received by the
corporate debtor Liquidator on 24/08/2026)
8. | Name and registration number of the | Neha Jain Nemani
insolvency professional acting as IBBI/IPA-001/1P-P-02465/2021 2022/13927
liquidator
9. | Address and e-mail of the liquidator, | 2404B Parthenon Building, JP Road,
as registered with the Board 4 Bungalows, Andheri West, Mumbai City,

Maharashtra ,400053
nehavkjain@gmail.com

10. | Address and e-mail to be used for KDRA Insolvency Professionals Private
correspondence with the liquidator Limited,

Unit # 1601, Chandak Unicorn, Dattaji Salve
Marg, Off Veera Desai Road, Andheri West,
Mumbai — 400053
liquidationquality@gmail.com

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, has

ordered the commencement of liquidation of the M/s NISHTA MALL MANAGEMENT

COMPANY PRIVATE LIMITED (In Liquidation) on 21st August, 2026 (Order received by
the Liquidator only on 24th August, 2026)

Sd/-

Neha Jain Nemani

Liquidator

Nishta Mall Management Company Private Limited

Date: 27/08/2026 IBBI Registration No. IBBI/IPA-001/IP-P 02465/2021 2022/13927

Place: Mumbai AFA Validity Date — 30th June, 2027
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JK MAINI PRECISION
TECHNOLOGY LIMITED AEROSPACE LIMITED

(FORMERLY KNOWN AS JKFEL (FORMERLY KNOWN AS RAY
TOOLS & TECHNOLOGIES LIMITED) | GLOBAL CONSUMER ENTERPRISE
CIN: U25933MH2024PLC417852 LIMITED)
CIN: U52520MH2021PLC354360

JK MAINI GLOBAL
THIES 15 APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT) [THIS DOES NOT CONSTITUTE AN INVITATION OR OFFER TOACQUIRE, PURCHASE OR SUBSCRIBE

FOR SECURITIES. NOT FOR PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE
WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURES REQUIREMENTS), 2018, AS AMENDED

PUBLIC ANNOUNCEMENT
o4
SKYWAYS GROUP

SKYWAYS AIR SERVICES LIMITED
(TO BE LISTED ON THE MAIN BOARD OF BSE AND NSE)

Cwr Company was incorporated in Dedhi as “Skyways Alr Services Private Limited" a private Emited company under the Companias Act, 1956, pursuant to a certificate of incorporation dated Decembar 21, 1984 igsuad by Registirar of Companies. Delhi and
Haryana. Thereafter, our Company was converied from a private mited company to a pub®c limited company under the provisions of the Companies Act, 2013, pursuant to & resolution passed m the extraordinary general mesting of our Sharehodders held on March
24, 2025, Accordingly, upon conversion the name of our Company was changed to “Skyways Air Services Limited" by delefion of the word 'Private’. A fresh certificate of incorporation consequent upon conversion of aur Company from private bmited company to
public imited company dated May 05, 2025, was issued by the Registrar of Companies, Dalhi beanng Corporate [dentification NMurber “UT4899DL1984PLCO1966E", For details of incorporation, change of name and reaistarad office of our company, please refer to
chaptartitled “History and Certain Corporate Matters " beginning on page 305 of the RHP dated August 11, 2026 read with Corrigandum dated August 12, 2026 and Addendum dated August 24, 2026.
Registered and Corporate Office: RZ 128-1294, Mahipalpur Extension NH-8, New Dedii, Delnl, India, 110037 | Tel No: +81 - 9910791501 | Email: cs@skyways-group.com | Website: www.skyways-air.in
Contact Person: Mr. Hilesh Kumar, Company Secratary and Compliance Officer

NOTICE TO INVESTORS

SECOND ADDENDUM TO THE RED HERRING PROSPECTUS DATED AUGUST 11, 2026
PROMOTERS OF THE COMPANY: MR. YASHPAL SHARMA AND MR. TARUN SHARMA
SECOND ADDENDUM TO THE RED HERRING PROSPECTUS DATED AUGUST 11, 2026: NOTICE TO THE INVESTORS ("THE SECOND ADDENDUM")

INITIAL PUBLIC OFFER OF UPTO 4,22 31,600 EQLITY SHARES OF FACE VALUE OF T 10!- EAGH ("EQUITY SHARES") OF accordance with law, both fhe ments of the allegations and the locus of fhe pefifioner fo make such represeniafions. The wril
OUR COMPANY FOR CASH AT A PRICE OF  [«] PER EQUITY SHARE {INCLUDING A SHARE PREMIUM OF T [«] PER pefition was accordingy disposed of in ihe afaressidl terms,

EQUITY SHARE), AGGREGATING UPTO ¥ [#] LAKHS {“THE OFFER") COMPRISES OF A FRESH ISSUE OF UP TO | 2 Wepropose to addthe following disclosure in “Risk Factors: RF-6-A FIR no. 172/25 at Police Station - Economic Offence
2,88,98,300 EQUITY SHARES AGGREGATING TO T [»] LAKHS (“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO Wing, Delhi has been fited jointly against our Material Subsidiary, Brace Port Logistics Limited, our Company and T
1,33,33,300 EQUITY SHARES ("OFFERED SHARES") AGGREGATING TO = [«] LAKHS COMPRISING UP TO 71,20,650 other third parties on December 12, 2025, under Section 316{2), 316(5), 318(4), 338, 336(3), 340/2), 61(2) of Bharatiya
EQUITY SHARES BY YASHPAL SHARMA AGGREGATING UP TO ¥ [«] LAKHS AND UP TO 24,60,000 EQUITY SHARES BY Nyaya Sanhita 2023 {"BN3"). Further, a Writ Petition (Civil) 12334 of 2026 along with the CM application 57212 of 2026,
TARUN SHARMA AGGREGATING UP TO T [«] LAKHS (COLLECTIVELY, “PROMOTER SELLING SHAREHOLDERS") AND has been filed in the Hon'ble High Court of Defhi, against our Company, SEBI, Brace Port Logistics Limited seeking
UP TO 18.66,000 EQUITY SHARES BY HIMANSHU CHHABRA AGGREGATING UP TO 7 [«] LAKHS AND UP TO 18,686,610 directions to SEBI to consider and decide complainant’s representation to SEBIL Any adverse action, against our
EQUITY SHARES BY ROHIT SEHGAL AGGREGATING TO < [«] LAKHS (COLLECTIVELY, "OTHER SELLING Material Subsidiary and our Company arising from the above proceedings, may have an adverse effect on the
SHAREHOLDERS"), (THE "SELLING SHAREHOLDERS"), AND SUCH OFFER FOR SALE OF EQUITY SHARES BY THE operations and repufation of our Material Subsidiary and our Company, and could have an adverse impact on our
SELLING SHAREHOLDERS, THE "OFFER FOR SALE"). THE OFFERWILL CONSTITUTE [#] % OF THE POST OFFER PAID ability o conduct business, our financial condition and our results of operations " on paga 34-35 of the RHP read with
UP EQUITY SHARE CAPITAL OF OUR COMPANY. OUR COMPANY HAS UNDERTAKEN A PRE-IPO PLACEMENT OF Addendum shall be updated in the manner set out below:

40,19,326 EQUITY SHARES OF FACE VALUE OF 2 10/- EACH AT A PRICE OF 2 120/- PER EQUITY SHARE AGGREGATING Following the hearing.on August 24, 2026, the Hon'be High Court passed an order dated August 25, 2026 loublished on
TO T 4,823.18 LAKHS. THE SIZE OF THE FRESH ISSUE AS DISCLOSED IN THE DRAFT RED HERRING PROSPECTUS, Aupgust 26, 2026). During the hearing, the leamed counsel sppeanng for SEBI submitfed that the petifioner had na locws fofife
AGGREGATING UP TO 3,28,17 700 EQUITY SHARES OF FACE VALUE OF T 10/- EACHHAS BEEN REDUCED BY 40,19,326 any representation before SEBI. The Company also opposed the limited prayer for consideration of the representations,
EQUITY SHARES OF FACE VALUE OF ¥ 10/ EACH PURSUANT TO THE PRE-IPO PLACEMENT, SUBJECT TO primarily on the ground that the petilioner had no locus to make such representations. The Hon bie High Court did nol express
COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR, AND ACCORDINGLY, THE FRESH ISSUE |5 FOR AN AGGREGATE OF any opinion eiffier an the menfs of the aleqafions raised by the pefiboner or on the facus of the pelifionsr fo make such
UPTO 2,B8,9B,300 EQUITY SHARES OF FACE VALUE OF T10)- EACH. FURTHER, THE PRE-IPO PLACEMENT HAS NOT reprezentations. The Hon'ble High Court directed SEB! fo consider and decide the representafions made by the pefiioner, in
EXCEEDED 20 OF THE SIZE OF THE FRESHISSUE. accorgance with faw, within a perod of two weeks. The Hon'bie High Court expressly lefl open for consideration by SEBI in

This Second Addendum Is in reference to the RHE dated August 11, 2026, read with the Comgendum dated August accordance wirl law, bath the merils of the allegations and the locus of the pelilioner [0 make such representalions. The wril

12,2026, and Addendum daled August 24, 2026 (*First Addendum®), fled by the Company with the ROC Delhi, Securifies and | Peiion was accardingly disposed ofin the aforesaid tanm, - _ _
Exchange Board of India ("SEBI") and the Stock Exchanges. Post filing the First Addendum dated August 24, 2026, to the RHP, | The Second Addendum should be read in conjunction with the RHP read with Corrigendum and First Addendum and accordingly,

Registered Office: C/O Raymond Limited, Jekegram,
Pokhran Road No 1, Thane, Maharashtra — 400606
Tel: +91 22 61527000
Email: info.jkmaini@raymond.in ; Website: www.jkmaini.com

NOTICE

NOTICE is hereby given that the 3rd Annual General Meeting (“AGM”) of the
Members of JK Maini Precision Technology Limited (“the Company 1”) and
6th Annual General Meeting of the Members of JK Maini Global Aerospace
Limited (“the Company 2”) will be held on Friday, September 18, 2026 at
11:00 A.M. (IST) (“the Company 1”) and 12:00 Noon (IST) (“the Company
2”) respectively, through two-way VC/OAVM facility in compliance with all the
applicable provisions of Companies Act, 2013 and Rules made thereunder
and in compliance with General Circular No. 03/2025 dated September 22,
2025 issued by the Ministry of Corporate Affairs ("MCA") and other applicable
Circulars issued in this regard by the MCA, to transact business set forth in the
Notice of the AGM.

Pursuant to relevant Circulars issued MCA, the Company is permitted to hold
the AGM through VC/OAVM, without the physical presence of the Members at
a common venue.

Fleasa scan this 0R, code fo
view the Red Herring Prospecius

In compliance with the said Circulars, the aforesaid AGM’s of Company 1 and
Company 2 is being held through VC/OAVM and the Notices of the AGM of
Company 1 and Company 2 along with the Annual Report for Financial Year
2025-26 has been sent on August 26, 2026 only through electronic mode to
those Shareholders whose e-mail addresses are registered with the Company /
MUFG Intime India Private Limited (formerly known as Link Intime India Private
Limited) ['/RTA/MIIPL] / National Securities Depository Limited (‘NSDL’) and
Central Depository Services (India) Limited ['CDSL’] {“the Depositories”}. The
Notice of AGM along with the Annual Report is also available on the website of
Company 1 and Company 2 at www.jkmaini.com and on NSDL portal at www.
evoting.nsdl.com.The Company has engaged the services of NSDL for providing
facility of voting through remote e-Voting, participation in the AGM through VC/
OAVM and e-Voting during the AGM.

In compliance with the provisions of Section 108 of the Companies Act, 2013
(‘the Act’) read with Rule 20 of the Companies (Management and Administration)
Rules, 2014, as amended from time to time and Secretarial Standard-2 on
General Meetings issued by The Institute of Company Secretaries of India:

a) The Company is providing remote e-Voting facility to its Members to cast their
vote by electronic means on the Resolutions set out in the Notices of the
AGM of Company 1 and Company 2 dated August 26, 2026.

b) Day, Date and Time of commencement of remote e-Voting of Company 1 and
Company 2: Monday, September 14, 2026 at 9:00 A.M. (IST).

c) Day, Date and Time of end of remote e-Voting of Company 1 and Company
2: Thursday, September 17, 2026 at 5:00 P.M. (IST).

d) Cut-off Date for remote e-Voting of Company 1 and Company 2: Friday,
September 11, 2026.

e) Any person who acquires shares of the Company and becomes a Member
of the Company after the dispatch of the AGM Notice of both the Companies
and holds Equity Shares as on the Cut-off Date of Company 1 and Company
2 i.e. Friday, September 11, 2026, should follow the instructions for e-Voting
as mentioned in the AGM Notices.

f) The Members who will be attending the AGM through VC/OAVM and who
have not cast their vote through remote e-Voting shall be able to exercise
their voting rights through e-Voting system at the AGM.

g) The Members are requested to note that:

i.  Remote e-Voting module shall be disabled by NSDL for voting after 5:00
P.M. on Thursday, September 17, 2026;

ii. The Members who have already casted their vote through remote
e-Voting may attend the AGM but shall not be entitled to cast their vote
again; and

iii. Shareholders holding Equity Shares in physical or in dematerialized
form as on the Cut-off Date i.e. Friday, September 11, 2026, shall be
entitled to vote.

Members will have an opportunity to cast their vote remotely or during the AGM
through electronic voting system on the businesses as set forth in the Notice
of the AGM. The manner of voting remotely or during the AGM for Members

the Hon'ble: High Court Dedhi has passed order dated 25.08.2026 in Wit Petibon (Civil) 12334 of 2026 along with the CM
application 57212 of 2026, Accordingly, the following additional disclosures are proposed to be made in the RHF by way of this
Second Addendum:

all references fo this mformation in the KHP stands amended pursuant to this Second Addendum. The information in this Second
Addendum supplemeants and updates the information in the RHP solely 1o the extent sel oul above, Howaver, this Sacond
Addendumn does not purport to, nor does it reflect all the changes that have occurred from the date of the filing of the RHP and the

holding Equity Shares in dematerialized mode, physical mode and who have not . . . . .
registered their email addresses have been provided in the Notice convening the 1. We propose to Add the following disclosure in “Outstanding Litigations and Material Developments - Litigation against

AGM. Instructions for attending the AGM through VC/OAVM are also prOVided in G Enmpaﬂy._ Dummn‘ﬂng mmna{,:hfﬂ ﬂﬂwﬂlﬂnipﬁ Fapﬂr Enmpany Lmﬂd 'Ll's_ ﬂmﬁ Al[r Emr":ﬂs u"ﬂlad&

the Notice of AGM. _ - Ors. [Writ Petition (Civil) 12334 of 2026 along with the CM application 57212 of 2026]" that was inchuded in the RHP read
Members holding shares in physical mode who have not registered their e-mail with Addandum:

addresses with the Company / RTA / Depositories, they may do so by sending a

duly signed request letter to MUFG Intime India Private Limited (formerly known Foliowing the hearing on August 24, 2026, the Hor'e High Court passed an order dated August 25 2026 {published on

as Link Intime India Private Limited), the Registrar and Share Transfer Agent of Augus! 26, 2026), During the hearing, the leamed counse! appearing for SEBI submilted thal the pefitioner had no locus (o e

Company 1 and Company 2, by providing Folio No., Name of the Shareholder, o _ . : gt

email ID and mobile number at (Unit: JK Maini Precision Technology Limited any represantation before SEBI. The Company aiso opposed fhe fimifed prayer for consideration of the representations,
primarity on the ground that the pefiioner had no focws fo make such representafions. The Hon'ble High Cowrd dfid not express
any opinion eiffrer on the menfs of the allegafions ralsed by e peftionar or on the lcus of the pelifioner fo make such

date of thizs Second Addendum, and, accordingly, dees nof include all the changes and'or updates that will be inciuded in the
Progpecius. Please nola that the information included in the RHP will be-suitably updated, including o the extant updatad by way of
this Second Addendum, as may be applicable, in the Prospecius and when fsd with the RoC, and subsequentiy submitied with
=EBI and the Stock Exchanges, Investars showkd not rely on the Draft Bed Herring Prospecius for any investment decision and
shoubd read the RHP along with the Addendum and this Second Addendum before making an investment dacizéon with respect o
the: Offer,

This Second Addendum shall be available on the website of SEBI &t www.sebsgovin | the website of Stock Exchanges at
wiwnw. bsaindia.com and www.bseindia.com, the website of our Company al wew skyways-airin and the websites of the Book
Running Lead Managers, namely. Hodani Consuitants Private Limited at ipo@holaniconsultants.co.m, Shannon Advisors Private
Limited af pavan@shannon.co.in, and Dolat Finsery Private Limited at skyways ipofldotatiinsery.com. AR capialized terms used
in this Becond Addendum shall, unless the confext otherwise reguires, have the meaning ascribed to them in the Red Hesring
Prospectus and FrstAddendum.

BOOK RUNNING LEAD MANAGERS TO THE OFFER il

() DOLAT o

SHANMON FENS

SHANNON ADVISORS PRIVATE LIMITED DOLAT FINSERY PRIVATE LIMITED

'REGISTRAR TO THE OFFER

™

BIGSHARE SERVICES PRIVATE LIMITED

| Office No, 36-2, Bth Floor, Pinnacle Business Park.
Mexl fo Ahura Cenfre, Mahakall Caves Road,

| Andher (East), Mumbai - 400033
Tel: +81 22-6263 5200; Fax: #91 22.6263 8239
Website: wanw bigshareonline.com
Email; ipo@higshareonting com
Investor Grievance 10; invaslonibigshareonline com
Contact Person: Mr. Babu Rapheal C
SEBI Registration Number: INROOD001385

and JK Maini Global Aerospace Limited), C-101, 247 Park, L.B.S Marg, Vikhroli

(West), Mumbai - 400083, Tel: 022-49186000 or by sending a scanned copy

of the signed request letter on e-mail: investor.helpdesk@in.mpms.mufg.com. . ' . . . . J . :

Shareholders holding Equity Shares in demat mode are requested to contact .:epmm.ri-.!ﬂﬂnn.s. '!"J’]Ei Hnr].tu'a High -Ecu:r.' ol fad SEEI.'IGJ;ﬂﬁSnn'ﬂrM' decids r..*ena:pm.snnrarra.'?s made by f.r':'E',EIEfJI'.'G'.'EF. in

their Depository Participant (“DP”) and register their e-mail address in the demat accordance with faw, within a period of two weeks, The Hon'ble High Cow exprassly left open for consideralion by SEBI, in

account as per the process advised by their DP.

For any query relating to attending the AGM of Company 1 and Company 2

through VC/OAVM or remote e-Voting or voting during the AGM, Members may

write to Mr. Sanjeev Yadav, Senior Manager-NSDL, Phone No.: 022-4886 7000

or email: evoting@nsdl.com OR Mr. Rakesh Dariji, Authorised Representative

of Company 1 and Company 2, C/o Raymond Limited, Pokharan Road No.1,

Jekggram, Thane__(West), Pin_Code - 400 606, Phone. No. +91 22 6152700 or

email: rakesh.darji@raymond.in. HOLANI CONSULTANTS PRIVATE LIMITED

E?/? 8?oAmpany hasCappointedST. B. KausEiIFI,DComt;])arg Secretar¥ in Practice oj 401 =405 & 416 = 418, 4th Floor, Soni Paris Point 02 Oth Floor, New Delhi Houss, 301-308, 3rd Floor, Bhagwall House, Piot A9
ssociates Company Secretaries as the Scrutinizer for overseeing Jai Singh Highway, Bani Park, Jatpur - 302016 ; P T i -

conducting the voting process in a fair and transparent manner. Tel.: _r% ,3121 =, ggmggﬁ ! ko SRt e e EHEE']' el

Th . . 2 2 Tel.: +97 = 017 42758011 Tel.: +31 - 22 2673 2602

e Results of the e-Voting / voting at AGM of Company 1 and Compgny 2 Website: www holaniconsulttants.co.in o : . i .

along with the Scrutinizer’s Report, shall be displayed at the Registered Office of Email: ipo@halaniconsultants.co in Website: www shannon.co.in Website: www.dolatfinsen.com

Company 1 and Company 2, placed on the website of the Company and website Inmtlurﬂﬁevam iD: SR Email: pavan@shannon co.in Email: souvikidalatcapstal com

of NSDL. complaints.redressal@holaniconsuftants. oo.in Investor Grievance ID: grigvancad@shannon.co.in Investor Grievance |D: info@dolatinserv.com

Contact Person: Mrs, Payal Jain Contact Parson: Mr Pavan Kumar Agrawal Contact Person: Mr. Souvik Chatlaree

SEEI Registration Mo.: INMOOD012467 SEBI Registration No.: INMOOD012643

SEBI Registration No.; INMDOOD13174

By Order of the Board
For JK Maini Precision
Technology Limited

For JK Maini Global
Aerospace Limited

Sd/- Sd/- For Skyways Air Services Limited
Gautam Maini Gautam Maini

: . ° h On behalf of the Board of Dwectors
Managing Director Managing Director
DIN: 00667616 DIN: 00667616 S/

Place: Delhi Yashpal Sharma
Date; 26.08.2026 Chaimman and Managing Director

Date: August 26, 2026
Place: Thane

Skyways Air Services Limited (“Company™) i5 proposing, subsect to receipt of requisiie approvals. market conditions and other considerations, fo make and inifial public offer of is equety shares and has fied the Red Hemng Prospechus dated August 11, 2026,
Corrigendum to the RHP dated August 13, 2026 and Addandum dated August 24, 2026 with RoC Dedhi, SEBI and the Stock Exchanges. The Red Harring Prospectus is available on the wabsite of SEBI al www sabi.gov.in websites of tha Slock Exchangesie., BSE at
wiwnw baaindia.com and NSE at www nseindia.com, respeciively and the websites of the BELMs, i.e.. Holani Consultants Private Limited at www holaniconsultants. co_in; Shannon &dvisors Private Limited at www.shannon.coin and Dolat Finzery Private Limited at
www dalatfinsani.com, The investars should note that investment in equity shares imvotves a high degree of risk and for details relating to the same, refer to the Section titled “Risk Faciors” beginning on page 29 of the Red Haming Praspectus

The Equity Shares have nof been and will not be registened under the United States Secorities Act of 1933, az amendad {'U.5. Securifies Act™), and may nol be offered or sold withinthe United Siates axcept pursuant o an exemgtion from, or in'a franssciion not

subject to, the registrabion requirements of the LS. Secunfies Act and applicable U S, siate securities laws, Accordingly, the Equity Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation under the U5, Secunties
Actand appicable laws of the junsdicbons where such offers and sales occur. There will be no public affering in the Uniled States.

CONZEPT

FORM B
PUBLIC ANNOUNCEMENT

(Fequiation 12 of the Irsehvency and Barkrupley Board of India
(Liguitation Process) Requiations: 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF
NISHTA MALL MANAGEMENT COMPANY PRIVATE LIMITED

' KNR CONSTRUCTIONS LIMITED

CIN: L74210TG1995PLC130199
Regd. Office : KNR House, 3rd & 4th Floor, Plot No: 114,
Phase-|, Kavuri Hills, Hyderabad - 500033.
Ph: 040-40268759 /61 /62, Fax: 040-40268760;
website : knrcl.com; E-mail : investors@knrcl.com

NOTICE
[For the attention of the Equity Shareholders of the Company]

P07 INimaN
ExiiiE=s
ety

(In Liquidation)

SL.ND PARTICULARS | DETAILS
1. | Maime of ebeporate dabior Hishta Mall Managemenl Compairy Privals

| Limmited {In Liguidalion)
T8t August, 2004

Transfer of Equity shares of the Company to Investor Education
and Protection Fund

This notice is published pursuant to the provisions of Section 124(6) of the Companies
Act, 2013 (the Act) read with Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Rules, 2016 (the rules) as amended from

2. Date of incorporation of corporate

rlabdor

3. Authority under which comporatz | RODE - Mumbai . .
time to time.
| debtor ls Incorporated! Registered i The rules interalia provides that shares in respect of which dividend has not been paid
4 Corporate Tdentity No. / Limited LTI DONH2004PTC 1480433

or claimed for seven consecutive years or more, are required to be transferred to the
DematAccount of IEPF authority.

Complying with the requirements of the rules, the Company has communicated
individually to the respective shareholders at their registered address whose shares
are due to be transferred in the month of October 2026 to the IEPF Authority (for the

Liablity |derdificatsan No. of corporata
| dabior
5. | Addrass of the rBI;IEIE-"&:I oifica and
principal oifica (if amy) of corporate

] .Ehl:-n Hu.'?ﬂ.hst Foor, Ensha Arcade,
Yashwant Shrush, Khaira, Boisar Tal. &

i j i Ps
HERT E"ﬁguﬁﬁr Iﬁnﬁ’:‘; :"E Eatghar unclaimed dividend for the FY 2018-19) and the full details of such shareholders
s rL'mIHEEI:ITﬁE'I including their folio number or DP ID-Client ID are also made available on the website
S —— oy - .!‘. E Tty T oftheCompanywww_knrd_Com_
ll Fn b e 2 £ A8k CHIG L. FICE (G rctont . A In case the Company does not receive any valid claim from the shareholders by 30"
_ Rasolufion- Procass { Liguidatar on 24082026}

September 2026, the Company shall, in order to comply with the requirements as set

outin the rules, initiate necessary steps to transfer the shares held by the concerned

shareholders to the Demat account of IEPF Authority by the due date as perthe procedure

stipulated in the Rules and without further notice in the following manner:

In case of shareholders holding shares in

¢ Physical form: The Company would be issuing new share certificate(s) in lieu of
the original share certificate(s) held by them for the purpose of dematerialization
and transfer of shares to the Demat account of the IEPF authority and upon such
issue, the original share certificate(s) which are registered in the name of the
original shareholders shall automatically stand cancelled and be deemed non-
negotiable.

¢ Dematerialized form: The Company shall inform the depository by way of corporate
action for transfer of shares lying in their demat account in favour of the demat
account of the IEPF authority.

Shareholders may also note that both the unclaimed dividend and corresponding shares

transferred to IEPF authority including all benefits accruing on such shares, if any, can

Liguidation commancement date of 215 P.uguz.l 2026 i Gt recenvad L*;.' e
corpamste debibar Liuidatar an 24/082026)
| Name and regisiration number of the | NEF.=| Jain Mernani
inseheency professsnal acting as IBBKTPA-DDT/IP-P-02465:2021 20513927
liguedator
H Address and e-mail of M lguidator,
2% registensd with e Boarcd

2404B Parthersn Building, JP Hoad,

4 Bungaiows, Andhen West, Murmba City,
haharashtra 400053
nahavkjair@gmail.com

J
8

I " E ln I E s I " Address and e-mail 1o ba used for | KORA Insolvency Professionals Privata
correspondence with the liguidator Limited

Linit # 1601, Chandak Unicorn, Dataji Salve
harg, Off Viesra Desal Road, Andhari West,
humial = 400853
liguidationguaityEbgrrail.com
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Read to Lead

Motice is hareby giean that the Mational Company Law Tribunal, Mumbal Bench, has

afdered the commencemant of liquidation of the M's NISHTA MALL MANAGEMENT

COMPANY PRIVATE LIMITED (In Liguidation) on 2151 August, 2026 (Order received by
the Liquidator only on 24th Auguest, 2026)

ad/-

Meha Jain Hamani

Liguidator

Mishta Mall Managemenl Company Privale Limied

IEB] Ragislralicn No. IBEITPA-001,TP-P D2465/2021 202213927

AFR Validity Date — 30b June, 2027

Date: 27/0B/2026
Place: Membai

be claimed back by them from IEPF authority after following the procedure prescribed
under the Rules which are on the website www.iepf.gov.in

For any queries/information on the above matter, shareholders are requested to contact
the Company’s Registrar and Share Transfer Agent, M/s Link Intime India Private
Limited, Unit: KNR Constructions Limited, C-101, 247 park, LBS Mark, Vikhroli (W),
Mumbai- 400083. Ph: 022-4918 6000/6270 email: iepf.shares@linkintime.co.in

By order of the Board
Sd/-

Haritha Varanasi
Company Secretary

Place : Hyderabad
Date : 26-08-2026
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